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12.50 law.

STATEMENT NB CERTAIN
CHANGES CONCERNING POSTAL
SERVICES

MR. SPEAKER: §Shri Brahma-
panda Reddy to make a statement.

SHRI S. M, BANFRJRE (Kanpur):
On a point of order, Sir.

As regards item No. 8 I would like
to plead with you in the form of a
point of order that he should not be
allowed to make the statement.

MR. SPEAKFR: I cannot prevent

it without any reason.

SHRI S. M. BANERJEE: If you
read the statement, you will find that
certain additional amount is to be
charged from the people. (Interrup-
tion) I would invite your kind atten.
tion to the fact that the Express
Delivery Service is being discon-
tinued and about 1,600 Post Offices
will no longer be kept open on
Sundays. People will not get stamps,
etc., from these post offices; they will
have to go to Telegraph Offices or
R.MS. offices. In many villages we
do not have telegraph office or RM.S.
office.

SHRI VIKRAM MAHAJAN (Kan-
gra): What is the statement? Let
him read it first.

SHRI S. M. BANERJEE: I mm
not as foolish as you are. I have got
the statement with me. I do not
know how he qualified..

MR, SPEAKER: He is the son of
a former Chief Justice of the Supreme
Court. He belongs to the family of
lawyers. They have been lawyers
since four generations.

SHRI S. M, BANERJEE: Ibdmz
to the family of clerks. Sﬁll. am
more intelligent than he is. At least
1 read the statement Before 1 m!pk.
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In the statement it is said:

“At present the P & T officers

observe 16 holidays per year
(including the three National Holi-
days)...It has also Dbeen decided
to suspend the working of Mobile
Post Offices on Sundays and the
three National Holidays....”

So, there will be no mobile post office
on Sundays and the three National
Holidays,

Then it is said:

“These decisions are expected to
result in a saving of nearly Rs. 35
lakhs per annum.”

1 agree, Sir. Let them save.
“Taking into account the need
felt by the public for a service

under which articles can be posted
and delivered under receipt, Gov-
ernment have decided to introduce
a new service to be called the
‘Recorded Delivery Service’. This
service will be available for all
classes of unregistered articles
except parcels on payment of a fee
of 65 Paise in addition to the usual
cannot allow you..

An additional fee of 65 Paise will
have to be paid for this. The Minis-
ter wants to make a statement.
Nothing has been discussed either in
this House or in the Consultative
Committee.

MR. SPEAKER:!
cannot allow you.. .

I am sorry, 1

SHRI S. M. BANERJEE:
not concluded, Sir,

I have

MR. SPEAKER: This is not to be

discussed when it is laid on the
Table.

SHRI S. M. BANERJEE: Certain
additional tariffs are levied. Can it

be done through a
this?
this.

statement like
I want to have you ruling on
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MR. SPEAKER: Whether this is
authorised or not it is a statement,
It can be laid on the Table. I cannot
prevent it from being laid on the
Table.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbrur): Unless they bring
in the form of Supplementary
Demands, through Budget, they can-
not impose these levies.

MR. SPEAKER: This is not a Bill.
This is just a statement.

SHRI JYOTIRMOY BOSU: He
cannot do it. It must be accompani-
ed by Budget proposals.

SHRI S. M. BANERJEE: Nothing
can happen without our knowledge.
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U ZFG T A | IGF a1 § ;ST
YU H I AT
“He will make a statement on the
ﬁnanc’i’al condition of the Rail-
ways.
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SHRI JYOTIRMOY BOSU: They

are assuming executive power with-
out Parliament’s sanction.
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MR. SPEAKER: That js the rea-
son why if any member wants to get
up to object to these, he gives
advance information of the points he
wants to raise.

SHRI MADHU LIMAYE: I was
intrigued by this item, frankly
speaking.

MR. SPEAKER: Will you kindly
correct it and lay it later on, in the
light of the observations made? I
will also have a chance to see it.

SHRI SHYAMNANDAN MISHRA
(Begusarai): My humble submission
is that this item on the agenda is
completely misleading. Services can-
not be equated with the imposing of
certain texes. We could not be ex-
pected to make submissions to you
earlier about it. What is the matter
that we are going to take up? In
future. it should be made quite clear
that if any hon. Minister wants 1o
make a statement which has some
financial implications and which can-
not be divulged here, he should take
your permission and make the state-
ment. That privilege can be given
to the Government. If any item is
included in the Order Paper, it should
be in the form which could be in-
telligible to the Members. But, here,
it is not.

MR. SPEAKER: I am not sure
about the proper form.

SHRI SHYAMNANDAN MISHRA:
Can services be eqguateq with taxes?

THE MINISTER OF COMMUNI-
CATIONS (SHRI K. BRAHMA-
NANDA REDDY): I want to know
what their objection is.

MR. SPEAKER: In the light of
the objections raised, if you have any
observations, you can make.

SHRI SHYAMNANDAN MISHRA:
Our point is very clear that your
description is very d@eceptive. You
are imposing taxes whereas you have
asked for permission to make changes
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in the services. Services cannot he
synonymous with taxes,

MR. SPEAKER: Let me listen to
him. Why are you so impatient?
You have spoken once.

SHRI K. BRAHMANANDA REDDY:
My submission is that there are one
or two points here. One is that the
Express Delivery system which is in
operation now is being given up for
very valid reasons and we have ex-
plained that also in the statement.
The second one is that on certain days
like the national holidays there is to
be a closure except for a limited
service in some post offices for selling
postage stamps. It is a facility to
the employees.

There is already a registered
service. It is there. Now, we are
introducing a recorded service where
you go to the post office and pay a
certain sum and get a receipt..

SHRI JYOTIRMOY BOSU:
is revenue.

That

SHRI K. BRAHMANANDA REDDY:
Not a question of revenue.

MR. SPEAKER: Let the Minister
explain. When the Minister makes
a speech if there is any question of
any interpretation in case of non-
existence of any law etc., his speech
will be the guide. It is more than
enough. When he says, something
is not like that, that is enough.

(Interruptions)
13 hrs.

SHRI K. BRAHMANANDA REDDY:

If you hear my statement everything
will be clear to you.

(Interruptions)

MR. SPEAKER: All of you are
speaking at the same time; if it is for
a few minutes only one can under-
stand, not all the time. I have asked
him to explain it. Members may
kindly listen to him,
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, c.aHRI K. BRAHMANANDA REDDY:
Jnder the existing Express Delivery
‘Service, for an additional fee of 20
paise, delivery of certain postal arti-
cles is made through a special mes-
senger, In a number of places, deli-
very is made on Sundays also. Since
no special treatment for handling and
conveyance of these articles, as dis-
tinct from ordinary articles, from the
office of origin to office of delivery is
practicable and since special messen-
gers employed for delivery have to
cover a much larger area than beat
postmen, Express Delivery articles are
often delivered late giving rise to
complaints. The P&T Department has
also been incurring a sizeable loss in
providing this service without any
commensurate benefit to the public.
P&T Department has therefore decid-
ed to abolish this service with effect
{rcm 1st November, 1974.

13.03 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

About 1600 Post Offices and about
130 post offices with extended work-
ing hours from 3 A.M. to 8-30 P M.
are now kept open on Sundays the for-
mer mainly tfor delivering Express
Delivery articles, and the latter in im-
portant business centres. With the
proposed abolition of Express Deli-
very Service there will be no need
for keeping these 1600 Post Offi-
ces open on Sundays. 1t is,
therefore, proposed to keep these Post
Offices completely closed on Sun-
days. Alternative arrangements will
however, be made for sale of postage
stamps and stationry either through
Telegraph Offices or R.M.S. Offices
which are open on Sundays. Regard-
ing 130 post offices at present working
with extended working hours, it is
proposed to keep them open on Sun-
days only from 10 AM. to 6 P.M.

At present the P&T Offices observe
16 holidays per year (including the 3
National Holidays). On these holi-
days, there is delivery of unregistered
articles, payment, of T.M.Os, a clear-
ance of letter boxes and sale of pos-
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tal stamps and stationary for a limited
duration. Considering the importance
of the 3 National Holidays (Republic
Day, Independence Day and Gandhiji’s
Birthday) when all Government offices
and most of business establishments
remain closed, Government have de-.
cided to close all Post Offices (except
post offices with exteadeq working
hours) on these three days. It has
also been decided to suspend the work-
ing of Mobile Post Offices on Sundays
and the three National Holidays.

These decisions are expected to re- -
sult in a saving of nearly Rs. 35 lakhs

per annum.

Taking into account the need fell
by the public for a service under which
articles can be posted and delivered
under receipt, Government{ have decid-
ed to introduce a new service to be
called the “Recorded Delivery Service™.
This service will be available for all
classes of unregistered articles ex-
cept parcels on payment of a fee of 63
Paise in addition to the usual postage.
The service envisages (a) grant of a
receipt by the office of booking when
you give the unregistered letter and
(b) delivery of the article under re-
ceipt to the addressee. An advice of
delivery can also be obtained by the
sender on payment of an additional
fee of 15 Paise. The service is ex-
pected to be utilised by the public as
an alternative to the comparatively
costlier Registered Service which costs
Rs. 1.25 (and 15 Paise for acknow-
ledgement). The service will be ini-
tially on an experimental basis and
its continuance will be reviewed after

a year.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order.

MR. DEPUTY-SPEAKER: One by

one. I shall hear you all.

SHRI S. M. BANERJEE: My objec-
tion is this. The decision is that all
post offices with the exception of &
very few post offices will remain closed
on three National Holidays.
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MR. DEPUTY-SPEAKER:
Banerjee, we are not discussing
statement,

SHRI S. M. BANERJEE: It has al-
ready been decided to suspend the
working of the mobile post offices on
Sundays and National Holidays. Mo-
bile post offices were introduced after
a great deal of discussion here.

MR. DEPUTY-SPEAKER: This 18
not a point of order. You are discus-
sing this statement.

SHRI S. M. BANERJEE: My specific
objection to this matter is this.

MR. DEPUTY-SPEAKER: I shall
hear you. Let me clarify the position.
1 am not stopping you. We are only
laymng a certain paper. Mr. Limaye,
you want o raise a certain point,
Please listen to me. Let me clanfy
the position. The Minister is laying
a cecrtain paper on the Table of the
House. This 1s the business. As far
as I understand there are two aspects
of the statement—one is the decision
of the Government to reorganise the
postal  services—this is completely
under his jurisdiction and ambit and
he pesses on that information to the
House. There cannot be any discus-
sion on that. The only sting is in the
tail, as far as I can see. On this per-
haps all of you are exercisei that
he has also sought to introduce or has
ntroduced and he is only making an
announcement that a new service is to
be set afoot for which certain special
charges are to be made, And, your
objection as far ag I can understand
is that this is some kind of a taxation
by the backdoor. This is not my opi-
nion, I shall come to that later whe-
ther it is or it not a taxation. But, it
you have any objection on that, you
will confine yourself to that point but
do not go into all other things that
you have mentioned. Please conclude.

Mr.
the

SHRI 8. M. BANERJE®: This is
what is stated in the statement, I
quote:

* inte account the need
felt by the public for a service under
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which articles can be posted and
delivered under receipt, Government
have decided to introduce a new
service to be called the “Recorded
Delivery Service”, This service
will be available for all classeg of:
unregistered articles except parcels
on payment of a fee of 65 paise in_
addttion {o the usual postage.”

When he says ‘in addition to the usual
postage’, this 1s an additional revenue.
He has not informed the House as to
what he 1s lkely to get out of that
system,

MR. DEPUTY-SPEAKER: You have
made that point. The point ig very
clear to me. I am not as wise as
Shri Mahajan but I can understand
you.

SHRI S M. BANERJEE: Let me
complete 1t. The service envisages (a)
grant a receipt by the office of booking
and (b) delivery of the article under
receipt to the addressee. An advice
of delivery can also be obtained by
the sender on payment of an additional
fee of 15 Paise.

My basic objection is it an addi-
tional revenue. This service will be
initially on an experimental basis and
its continuation will be reviewed.

SHRI JYOTIRMOY BOSU: Sir, here
is a glaring instance as to how Gov-
ernment want to curb the power of
Parliament by issuing executive order.
The Government has stealthily entered
four new services ang curtailed old
services and levying of charges will
mean making provision for additional
revenue for the Consolidated Fund of
India, I condemn this trickkery. The
Minister should not be allowed to

make the statement. .
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SHRI VIKRAM MAHAJAN (Kan-
gra): Sir, there is bamsic distindgtion
between a fee and a taxation proposal.
+A fee is always put on the services
rendered. A taxation proposal has no
relstion 1o the servipes mpdered.
‘&ir, the proposal that has been made
ummumw
& paw service,
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SHRI H, N. MUKERJEE. (Calcutia-
North-East): S&r.ubaanwrybde!.
I do not agree with my friend, Sbri
Limaye, that this is a matter inerely
of a verbal manner as to the kind of
a statement which should be made. I
fear this is again a surreptitious use
of the Government power by saving
some money in certain services and
collecting some more money by the
introduction of additional services
which would imply income and ex-
penditure. The Government is tinker-
ing with the Consolidated Funds of
India without giving proper notice to
this House. That is why, as Mr. Bosu
pointed out, it goes to the root of the
matter. Governmeni should proceed
better. Repeatedly we find the Law
Ministry and other Mimstries not
coordinating their efforts. It gives
us no pleasure to have to hold up the
work of the House in this fashion, but
we have to do it because it does seem
that even in a small way, certan
things are being done which mean
tinkering with the Consolidateq Fund
of India. They have already given us
a list of supplementary Demands and
that sort of thing. they could have
done this in a different kind of way
and done their homework a little
better than they have done. But the
Law Ministry and the other Minis-
tries Minder the leadership of their
great Prime Minister are operating in
a fashjon which is completely indiffer
ent to the parliamentary character of
our Government,

SHRI SHYAMNANDAN MISHRA:
On a first reading. I had the impres-
sion that this statement was only a
facade for raising taxes or for raising
resources, But I do find from the
statement that has been read out by
the hon. Minister that the predomi-
nant objective of it is the reorganisa-
tion of services and as a byproduct
certain savings emerge. I have abso-
lutely no doubt about that, The pre-
dominant ebjective is not to raise re-
sources, 80, I should think that there
cannot be much objection taken to his
making a statement of the kind that
Wehas made today. Bt the oslly point
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15 whether the House shouid not have
been taken into confidence sbout the
hature of the statement that he was
going to make today. The House
could not know the exact nature of
the statement that he was going to
make. Even if it involves a slight
amount, an amount which is not very
congiderable, . ..

SHR] JYOTIRMOY BOSU. It may be
anything. even one paisa; what does 1t
matter?

SHRI SHYAMNANDAN MISHRA: I
am saying that even if it amounted to
a very small amount, he should bhave
made it clear that this was also the
mplication of the statement that he
was going to make. Otherwise, the
House would not be put in a position
to judge the statement properly and
to make up its own mind about the
statement that he is making today.

1t is now a very valid point that the
Consolidated Pund of India is also in-
volved in this; there is going to be a
change in the Consolidatedq Fund of
India to some extent. S0, it becomes
an additional responsibility for the
House to look into it a little more
closely.
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SHRI K, BRAHMANANDA REDDY:
{ am very sorry that this very honest.
attempt at reducing....

MR. DEPUTY-SPEAKER: They say
that the road to hell is paved with
good, honest, intenfions,

SHRI K. BRAHMNANDA REDDY.:..
expenditure is not appreciated by hon.
friends. The point is this. Generally,
when a Department like the P & T
Department offers services to the pub-
lic, they will have to watch what
changes have become necessary, what
the reaction of the public is to any
service ...

SHRI JYOTIRMOY BOSU: How is it
relevant?

SHRI K. BRAHMNANDAN REDDY:
Absolutely relevant.

SHRI JYOTIRMOY BOSU: It is npt.
relevant at all.

MR. DEPUTY-SPEAKER: lLet us
have same meaningful discussion. I
have allowed—the hon. Members, and
now they must allow the hon. Minis-
ter also the same right to reply. He
is defending himself, hon. Members
cannot object to that.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. X. GUIRAL): When &ia Shri.
Jyotirmoy Bosu bother about rele-
vanhce?

SHRI JYOTIRMOY BOSU:
Inder Goebbels!

SHR] K. BRAHMANANDA RED-
DY: It becomes the duty of any
department like the P. & T. Degart-
ment to i assess  their
several jtemg of service and gpee-
whether the public are appreciating
it.

Pr.

In that process, we have over a
period of Wme tested it. This express
delivery sexvice is not seywing the-
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[Shri K. Brahmananda Reddy]

specially. Why should not the
P. & T. émployees enjoy these holi-
days?

SHRI JYOTIRMOY BOSU: You
- employ more pepple.

SHRI K. BRAHMANANDA RED-
DY: That is all” right. Bgt, 1,
speaking on behalf of my employees,
feel, when they make a request that
they should get these holidays, that
it is necessary to see that they also
get these® holidays. Consequently,
some post offices which have been
doing this work have to be closed
down. Therefore, there js a saving
in expendiftire. .

Here as you have rightly seen,
there is no questien of our increasing
expenditure. Here is a question of
saving some expenditure.

Thirdly, with regard to the record-
ed delivery system which ig proposed
to be introduced, you must realise,
and the public also should realise,
that instead of everyman being com-
pelled to have a registered service
and pay mor¢, we are providing an
additional facility where it dose not
require registration. It I am domng
something which is raising the rate
ar improving revenues, 1 can cer-
tainly appreciate the point made.
But here if a certain gentleman
wants a receipt at one end and @
receipt at the other end, he {s com-
pelled to registetr the article and pay
Rs. 1.25. Instead of that, we say
“You need not pay Rs. 1235; you can
by obtaifing a rwceipt at the frst
end and also af thet other end by
paying only 65P get the thing done’
Thereffore, thisg is not a revenue
raising business; it is a service tm-
provement. It js within our com-
petence to introduce this gervice,

MR. DEPUTY-SPEAKER: Points
of order have been raised and the
mistter con be settléd hy a rulihg
“from me.

Postal services (St.) :85

At the very beginning, ‘T Have said
that ag far agz the reorganisation of
the gervice within the department 18
concerned, it is entirely within the
jurisdiction of the Govetrnment and
they can do it any way they like. It
is only when something goes wrong
that we can criticise them. If they
reorganise the services with a view
to improving the public service and
they come before the House and
pasg on the information, we sghoull
be happy with it. Buf, as I said, the
only sitting is in the last paragraph.
We are not doubling the intention ot
Government to render better service
to the people by introducing a new
service,

SHRI JYOTIRMOY BOSU: 1
doubt.

MR. DEPUTY-SPEAKER: You
may; I do not. The only point of
order with which I am concerned
and with which the House is con-
cerned, is whether this new service
amount to taxation. This is the only
and thg new charge would not
limited question. If it amounts to
taxation, then it is very irregulsr
and the House must be seizéed of :t.
It cannot be treated in this way; just
information is given that something
1s done. In this regard, I must con-
gratulate my gooq friend, Shri Vik-
ram Mahajan, that for once he has
shown himself to be a real Supreme
Court lawyer by striking or nearly
striking the nail on the right head.

Now, whenever taxation is involv-
ed, I think art. 110 of the Constitution
is atiracted. But if you turn to art.
117, they make a differefice between
taxation and fees. 1 will read oul
the relevant portion.

Article 117(2) says:

“A Bill or amendment shall not be
deemned to make provisiop for any
of the matters aforesaid....

that is. within the ambit of Artk}e
110, taxation, regulation of tax or 8
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teration of tax or any kind of thing
of that nature—

“by reason only that it provides
for the imposition of fines or other
Ppecuniary penaities, or for the de-
mand or payment of fees for
licences or fees for services render-

Now, I think, what the Minister pro-
poses to do comes under this provi-
sion of the Constitution. It is not
taxation. It is a fee which they pro-
pose to charge for their service which
they propose to render. Therefore, i
think it 1s quite regular and there
cannot be any objection on this,

ofY ww forwd - qwif 117 371 120
FT gAY G §, THIdT WA 77 § W
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AMfeEPwaT 9T age w7 7 QI g
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T e ® whwt fga ?

MR. DEPUTY.SPEAKER: You will
have an opportunity. I think today
Raelf, if not today tomorrow, if not
tomorrow on Monday, we are taking
up the Supplementary Demands for
Grants, We have discussed the
Finance Bill. Of course, thiz Session,
we are going topsy turvy. I will give
you special permission for this. We
first passed the Finence Bill. Now, we
are going to discuss the Supplementary
Demands for Grants; it should have
been the other way round. In wiew
of this topsy turviness, I will allow
you when we take up Supplemen-
tary Demumnds for Grants. Even it
ere is no dgmand im Tespect of the
:mmy of Communications, in view

g
4

MR. DEPUTY-SPEAKER: You
will have voting on the Supplemen-
tary Damands for Grants.

oft vy fom@ : a7 INT AN S
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MR DEPUTY-SPEAKER: After
my ruling, there cannot be any legal
authority.

SHRI K BRAHMANANDA REDDY:
What 15 the legal authority? It is for
the Government to look into it and
improve the efficiency of service,

MR. DEPUTY-SPEAKER: There
cannot be any question of legal autho~
rity after my ruling.

SHRI JYOTIRMOY BOSU: S,
May I point out™iMat you have over-
looked a very important part, that is
para 4, which says:

“These decisions are expected to
result in a saving of nearly Rs, 35
lakhs per annum”

MR DEPUTY-SPEAKER: Why
should you object to that?

SHRI JYOTIRMOY BOSU: I am
not objecting My question 15. why is
it that this 1s not reflected in the
Budget? Whenever we talk about
revenue and whenever there is saving
of expenditure also, this House is
entitled taoknow the details. Sir, this
is not the way.

MR DEPUTY-SPEAKER:
have an opportunity.

SHRI JYOTIRMOY BOSU: No Sir.
Whenever we dispute the revenue,
whenever we question the Govern-
ment’s athtude 1n respect vof fresh
levies, we are equally entitled to know
the details of the savings that they
have made and 1ts repercussions.

You

MR. DEPUTY-SPEAKER: You
have an opportunity.
SHRI JYOTIRMOY BOSU: No,

Sir. It applies equally to revenue as
well as expenditure. They bave said
that there will Be a saving of nearly
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Rs. 85 lakhs and they have chosen not
to reflect it in the Budget. Therefore,
both the things are essential. You
should revise your ruling. Otherwise,
the House will be reduced to a moc-
kery,

SHRI H. M. PATEL (Dhandhuka):
Sir, without questioning your rulng,
1 wish to ask this question that when
an item comes under the category of
fees, supposing the fee is excessive
supposing instead of 65 paise here 80
paise had been proposed, how would
we know on what basis 1t was decided
upon? Should all that not bej indicat-
ed? And the other question is, whe-
ther the fee is not intended to cover
more than the expenditure involved.
The distinction™ between a fax and a
fee is that, in the case of tax, you are
going to have additional revenue,
whereas in the case of fee, you are
expected to cover your expenditure,
that 1s on no-profit-no-loss basis.
There must be some clear indica-
tion that while rendering this service,
their intention is only to cover the
expenses invoved. Should that not be
a consideration? Otherwise, at what
time would the House have an oppor-
tunity of considering this questidn?

MR, DEPUTY-SPEAKER: An
opportunity will come when we dis-
cuss the supplementary demands for
grants

SHRI H. M. PATEL: Your ruling
almost gives a completely free hand
to them to put in a new service and
charge for it an excessively high fee
and an opportunity for discussing its
appropriateness or adequacy would
not be available to us. Every time
they make any such change or intro-
duce any new service, they should
indicate that it is entirely on a no-
profit-noJoss basis and it is purely to
meet tire expenses involved in ren-
dering this service,

SHRI SHYAMNANDAN MISHRA:
T db hot agree that the fee should not
jnclude an element of additional
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resources. The fee cannot be exactly
equal to the cost involved. The postal
department has net been working on
that basis g0 far. The postal depart-
ment has always been yielding some
resources for “general development,

SHRI I. K. GUJRAL: Not since
thg time you were Planning Minister.

SHRI SHYAMNANDAN MISHRA:
No, no. We are not being made to
know from para 3 what would be the
additional impost on the community.
He only tells us what would be the
change in the rates.

SHRI BRAHMANANDA REDDY:
There is no additional impost ag such.
Already Rs. 1.25 1s paid for a register-
ed article. Instead of that, we are
providing 8 new service to the public
that if they only want a receipt at one
end and a receipt at the vther end,
they can have that service by paying
65 P, only. I cannot appreciate the
objection.

SHRI S. M. BANERJEE: You said
we can discuss it during the supple-
mentary demands coming up today or
tomorrow. It you are in the Chair,
you will permit it. But if somebody
else is in the Chair he miy net permiit
it.

MR. DEPUTYISPEAKER: If I am
not there, you refer to my ruling.

SHRY 8. M. BANERJEE: He may
say, it is irrelevant. So, we want a
separate opportunity to discuss fhis
matter,

MR, DEFUTY-SPEAKER:
something different,



